4811 Written Answers

Bihar and West Bengal (Transfer of
Territories) Act, 1956

*861. Shri P. G. Sen: Will the
Minister of Home Affairs be pleased
to state:

(a) whether final allotment of
officers transferred under the Bihar
and West Bengal (Transfer of Terri-
tories) Act, 1936 has been settled;

(b) if not, how long will it take to
do it;

(c) whether it is a fact that some of
the officers have been put to hard-
ships and have applied for merger in
Central Services; and

(d) it so, what has been done in the
matter so far?

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): (a)
Final allotment of all except 132 Gov-
ernment servants transferred under
the Bihar and West Bengal (Transfer
of Territories) Act, 1956 has been
settled. The case of 132 Government
servants are under the consideration
of the Governments of Bihar and
West Bengal.

(b) The Governments of Bihar and
West Bengal have been requested to
finalise the pending cases by the end
of December, 1959.

"(c) and (d). The Government of
India had received 17 representations
requesting a change of allocation om
general grounds which did not indi-
_cate any special hardship. No request
to the Government of India has been
made for being absorbed in the
Central Services. Even if such a
request is made it is not possible to
accept it.
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Central Committee on Prohibition
Shri Ram Krishan Gupta:
*863. < Shri Supakar:
| Shri D. C. Sharma:

Will the Minister of Home Aftairs
be pleased to refer to the reply given
to Unstarred Question No. 187 on the
5th August, 1959 and state:

(a) whether the details regarding
composition and functions of the
Central Committee on Prohibition
have since been worked out in con-
sultation with the State Governments;
and

(b) if so, what are they?

The Minister of Home Affairs (Shri
G. B. Pant): () and (b). Replies
from the State Governments have
been received and it is expected that
the matter will be finalised shortly.





